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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO. 242 OF 2024 (PB) 

IN THE MATTER OF : 

 

“NEWS ITEM TITLED "SEHORE MEI HITECH MACHINE 

SE NARMADA MEI HO RAHA RET KA AVAIDH KHANAN 

PRASHASHAN NE KEE KARYAVAI RODAR AUR JCB 

JABT" APPEARING IN ABP NEWS DATED 04.02.2024” 

 

ACTION TAKEN REPORT ON BEHALF OF STATE OF MADHYA 

PRADESH 

 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That in the present Original Application, this Hon’ble 

Tribunal exercising its suo moto jurisdiction took 

cognizance of illegal mining in District Sehore, Madhya 

Pradesh as published in ABP New Article dated 04.02.2024 

titled “sehore mei hitech machine se narmada mei ho raha 

ret ka avaidh khanan prashashan ne kee karyavai rodar 

aur jcb jabt" appearing in abp news dated 04.02.2024”. 

 

2. That the answering respondent received the Notice dated 

01.03.2024 of this Hon’ble Tribunal with directions of 

appearance on 14.03.2024 along with report. 

 

3. That in compliance of the aforementioned Notice it is 

submitted that on 03.02.2024, information of illegal sand 

excavation/transportation/storage in the Babri Sand Mine 

located in the Narmada River in Gram Babri, Tehsil Rehti, 

District Sehore was received and thereafter on directions 
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of Collector Sehore a inspection team was constituted 

including several officers of Mining Department and Police. 

4. That during the inspection at the site, it was found that

illegal excavation of sand was being carried out using 04

tractor loaders and 02 JCB machines in Gram Babri,

Narmada River and the following vehicles were engaged in

illegal sand excavation: 01 JCB Loader with chassis

number HRDXSPTI03300507, 02 JCB machines with

chassis numbers NPYUEN 4 ATBWVHP 4307590 and

Mahindra tractor loader with chassis number

MBNWEBD1JPNF0076541 PV 5075 EVELAE 085550, 05

JCB Loader with chassis number 1 PV 5405 EPPM0

12611.

5. That the aforementioned vehicles were seized and were

taken to Rehti Police Station and placed under custody for

further investigation under Rule 18 of the Madhya Pradesh

Illegal Mining and Storage Prevention Rules 2022. A copy

of Seizure Memo along with Inspection Panchnama and

geo-tagged photographs of seized vehicles are marked and

annexed herewith as Annexure R-1 (Colly.).

6. An affidavit in support is filed herewith.

Date: 13.03.2024 

Place: Bhopal 

COUNSEL FOR 

 STATE OF MADHYA PRADESH 
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